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CENTRAl 	ADTNTSTRATTVE TRTEUNAT 
PRTNCTPAT 	BENCH NEW DETT-TT 

O.A. 	NO. 	2951/2002 

NEW DETHT THTS 13th 	1)AY OF November 2002 

HON'BTE SHRT GOVTNT)AN S. 	TAMPT, 	MEMBER 	(A) 

 Smt. 	En shna Dcvi 	W/o late Sb Anand Swaroop. 

 Sb. 	Sanjay Kumar S/o Tate Sh. 	Anand Swaroop, 

C/o 	Smt. 	Santosh H No. 	RZ 	196 	Gali 	No. 	6, 

Madhu Vihar, 	Pappan Kalan, 	New Delhi 

. ........ Applicants 

(By Sb. 	IT ShrivastaVa, 	Advocate) 

V ER Si J S 

Union of India through 

1 . The Secretary, 
Ministry of Home 	Affairs, 

North Block, 	New Delhi 

2. The Director General 	of Security, 

East 	El ocic Sector 	1, 	SSB P K Puram, 

New Delhi 

 The Divisional 	OrganiSer, 

Jammu 	&. Kashmi r SSB Division 
151, 	AlT) Chandi 	Nagar, 	Jammu 

 The 	Asstt. 	Director 	Adrnn, 

Director General 	of Security, 

0/0 The Di vi si anal 	Organi ser, 

Jammu 	&. Kashmir SSB Division, 

151 	A/D Chandi 	Nagar, 	.Tammu. 

.........Respondents 

(By None) 

U R. D F R. (ORAl) 

Shri 11 Sri vastaVa, Advocate for the appi i cants presses 

the OA. 

2. 	
H A No. 2512/2002 for joining allowed. 

'V
3. 	

This (IA has been filed by Smt. Krishna Dcvi W/o 

Swaroop wo whi 1 e worl 	
wi t,h the respondents as Sub. 

Anand 	 h 	 d rig 

tor 	(Tel): 	dipd 	in 	
harness on 3.4.97 	se e k i n 

Inspec 	

g 



- 
compassionate nppointment. for her son, Sanjay Kumar, 

applicant. No. 	2. 	Though the appi i cant. has moved the 

respondents as far back as on 15.4.97, nothing tangible had 

resnl ted , 	though respondents had 	been I nformi ng 	
the 

appi i cant. time and again that the matter, is under their 

active consi derti on. 	The last, in the series of such 

commiincat,ion, Was on 1.2.2000. Request by the learned 

counsel is that the respondents be di rec.ted to deal with the 

issue and pass the uceessary favourable orders in a specific 

time frame. 

4. 	On cons i derol.i on of the issue, T n.m convinced that 

.she 	T am the 	 by the nppl 1cant 	 a  

therefore, di spoSi iig of this OA , without issuance of 	my 

notice, 	directing t.be oppi I cant.s to take a deci si on in the 

matter, within two months from the date of receipt of the 

order and communicate the same to the applicant(s) . 	This 

should not cause nny nconveii i ence to the respondents as the 

matter 1 s al ready pending wi th i- hem since 1 ast. five years - 

since 15.4.97. Ccpy of ibis 04 n so should be endorsed t,o 

the 	respondents, a.s an addi ti onal representation. Needless 

to 	say, the app1 cnui.s nrc 1. 1 i ert y I o move th i s Tn u 
bna 1 

i f so advi sed i f te h de si on U adverse t.o the i r interest. 

5. No (:u:-.tS 

a 

Patwal / 


